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Criminal Appeal No(s). 1570/2010

M THI LESH Appel I ant (s)
VERSUS

STATE OF NCT Respondent s( s)

Date: 23/05/2014 This Appeal was called on for hearing today

CORAM :

HON BLE DR JUSTI CE B. S. CHAUHAN
HON BLE MR JUSTI CE A K. SI KR
( VACATI ON BENCH)

For Petitioner(s) Manoj K. Singh, Adv.
Vi shal Gera, Adv.
Prem Prakash, Adv.
For Respondent (s) P.C. Agarwal, Sr. Adv.
Sunita Sharma, Adv.
D.S. Mahra, Adv.
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UPON hearing the counsel the Court nade the follow ng
ORDER

Learned counsel for the appellant may satisfy
the Court as under what circunstances the crim nal
Court is conpetent to award the sentence | esser than
the m ni num sentence provi ded under the Statute.

List this matter as first part-heard on Tuesday,
the 27th May, 2014.

( DEEPAK MANSUKHANI ) (M S. NEG)
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